
Central Administrative Tribi.inal 
HYDERABAD BENCH: AT HYDERABA 

O.A.No. 136/91 
	 Date of Decis 	25.2.1992. 

tioner. 

for the 
(s) 

The Union of India 
the Govt. of India, 
New Delhi and 3 ot 

Versus 

by its Secretary to 
xv of Defence. 

cate for the 
ondent (s) 

CORAM: 
THE HON'BLE MR. R.BalasDram8niafl, Merter(Pdmn.) 

THE HON'BLE MR. T 
	ekhara Reddy, Member 
	

1.) 

 Whether Reporters of local papers may be allowed to see Ithe Judgement? 

 To be referred to the Reporter or not ? - 

 Whether their Lordships wish to see the fair copy of the Judgment? 

 Whether it needs to be circulated to other Benches of the Tribunal ? 

 Remarks 
I 

of Vice Chairman on columns 1, 2, 4 
I  

(To be submitted to IHon'ble  Vice Chairman where he is on the Bench) 

(iesS) (HTCSR) 
M(A) M(J) 



C 
IN THE CENTRAL PDMDUSTRATIVE TRIBUNAL : FffDERAB1D BENCH 

AT HYDERABAD 

O.A,No.136/91 	 Date of order: 25.2.1992. 

BETWEEN: 

P.IC.Nandy & 33 Others (as 
per enclosed list) 

A N D 

The Union of India, 
rep, by its Secretary 
to the ODvt•  of India, 
Ministry of Defence, 
New Delhi. 

The Chief of the 
Naval Staff, 
New Delhi, 

3, The Director General, 
Naval Project, 
Visakhapatnam. 

4. The Mmiral Superintendent,. 
Naval Duck Yard, 
Visakhapatnam. 

App ii ca nt 

Respondents. 

t 
I 

Counsel for the Applicant 

Counsel for the Respondents 

Mr.P.Kri$hna Reddy 

Mr,N.Bhaskara Rao, Addl,CGSC 

CORAM: 

HON 'BLE SHRI R,BALASUBRAMPZ'TIAN,MEMBER(ADNN,) 

HON 'B L.E SHRI T .CHAiNDRASEEHARA REDtII, MEMBER (JUD L.) 

(Order of the Division Bench delivered by 

Hon'ble Shri R.Belasubramanian, Member(Admn,) ). 

Shri p.Krishna Reddy has addressed a letter 

on 24.2.1992 referring to pare (v) page 3 of the counter 

and stating that hewould be satisfied if the 

contained in the above said pare of the countr is stuck 

by the resjxrndents. He also produced a copy of the letter 

dated 26,6.1991 by the General Manager (Tech)mtal 

contd,, . , .2 

 



ON 
Superintendent addressed to The Flag Officer Commanding-in-

Chief, Visakhapatnam stating that they are unable to absorb 

these 34 applicants under the terms and conditions as 

contained in the proposal because of the pendency of the 
CL. p2A 

OA,136/91. in view of this situation She- wanted to withdraw 

the application as not pressed. 

2. 	 We have heard Shrj N.Bhaskara Rao, Advocate for 

the respondents. We dispose of the application aS'not 

pressed. But we make it clear that the applicant would be 

at liberty to approach this TribunalèontinueS to be 

aggtieved:. 	- z 

(B. .BALASUBRANAN I?N) 
Member (Admn.) 

Dated 25th February, 1992. y.Registrar'(J) 

(Dictated in the Open Court) 

To 	 to Govt. of India 
The secretary,/tJnion of India, 
Ministry of tefence, New D3lhi. 

The Chief of the Naval Staff, New Delhi. 

The Director General, Naval Project, visakhapatnam. 

The Admiral superintendent, Naval Dock Yard, visakhapatnam. 

One copy to Mr.PKri5hfla Reddy, Advocate, CAT.Byd.BenCh. 

6, One copy to Mr.N.Bhaskar Rao, Addl. CGSC. CAT.Hyd. 

7. One spare copy. 

pv m. 

- C!" 

(T.CW4NDRASEEHARA RBLDY) 
Member (Judi.) 



List of 33 Applicants in 	OA No.136 of 1991 

Sri L.P. Arjuna 

Sri V. Sambamurthy 

Sri C.H.V. Ramana 

Sri M. Zeevarathnarn 

S. Sri Y. Demudu 

Sri R.N. Clements 

Sri P.Konc9ala Rao 

Sri S.J. Wessely 

Sri J. Venlcnteswarlu 

10.Sri K.V. Sankara Rao 

11.Sri Y. Appala Naidu 

12.Sri M. Rayappa 

13.Sri K.G. Samuel 

14.Sri B. Polipelli 

15.Sri M. Gopalakrishnan 

16.Sri K. Nanganna 

17.Sri K. Jesudas 

18.Sri K.Nooka Raju 

19.Sri V.S.N. Raju 

20..Sri K.Babu Rao 
1' 

21.Sri D. Jagadeeswar Rao 	 I 
22.,Sri N.T. Rajeri 	

A 
23.Sri K.T. Rajakurnar 

24.Sri S. Rome Rao 

25.Sri Ch.Sririivasa Rao 

26.Sri C. flame Reildy 

27.Sri K. Venkateswarlu 

28.Sri N. Ramakrishna 

29.Sri M. Nagaraju 

30.Sri P. Prabbudas 

31.Sri I. Chinna Rao 

32.Sri M. Gopi 

33.Sri B. Sanga Rao 



-Tj!jJE BY 	 COMPARED BY 
$ 

CHEçKED 8Y 	 AQPROVED BY 

IN THE CENFRAL ADMUNISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MR. 	 V.C. 

THE HON'BLE MR.R.BALASUBRJ4ANJAjq.M(A) 

AND 

THE HON'BLE MR.T.CHAIqDR3EypJSJ REDDY; 
I 	 M(JUDL) 

THE HON'BLE MR.'C/J.ROY; MEMBER(JUDL) 

I.  

DATED: 	 42 

DJWJGMENT: 	 - 

heA/CAJ M.A.Nt 

ONc. 

TJLNo. -. 	 (W.P.NO. 	) 

Adnfitted and inter;-n directions 
issjued.. 	 Ak 

 
Alltcwed 

	

j• 	 '•_) 	
S 	 c$ 

* 	 Disposed of with dIrections. 	(1 

-- -- 

Dismissyd 

	

/ 	 DismiØed as Withdrawn 

Dis ssed for tflault. 

7/ 	

N,ZOrde:ect/R .4a 

t. 

r 	• 	 • 	-. 


